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[Shri Satya Prakash Malaviya] A copy of the
Report has been placed in the Library.
Fortunately, the Home Minister is present
here, and the Minister for Parliamentary
Affairs is also present here. I want to know
whether this Report is going to be laid on the
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tion or no objection. When the matter is
before the Supreme Court, it is a matter sub
Jjudice. Contempt pro. ceedings are going
on. So, it will not be advisable to discuss the
Report before the matter is disposed of by

Table of this House or not because earlier the

the Supreme Court.

Leader of the House has given an assurance

that he was not ruling out the possibility of

its being laid.
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SHRI SATYA PRAKASH MALA-
VIYA: My point is whether it will be laid
on the Table of the House or not.

THE MINISTER OF HOME AFF-
AIRS (SHRI S. B. CHAVAN): There was
an understanding between all the leaders
that a copy of the Report should be placed
in the Library instead of being placed on
the Table of the House and that copies of
it should be circulated. That we have done
already.

SHRI KAMAL MORARKA (Raj-
astan): We want to know whether we can
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Apart from the Bofors there are other

discuss it in Fhe House or not. Wf? are not jssues which the Members have raised. So, if
concerned with the technicality of placing everybody takes less time we can dispose of a

it in the library. Now that it is a public ot of business.

document, because it has been placed in
the Library. We want to know from the
Government whether the Government has
any objection to discussing it. The BJP

Only two days are left.
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has no objection to discuss it. Others have ""THELEADER OF THE OPPOSITION (SHRI S.

no objection to discuss it. JAIPAL REDDY): I must at the outset

confess candidly that we cannot take any

SHRI S. B. CHAVAN: There is no credit for the longevity or irrepressibility of

question ef any party having objec- the Bofors scandal. The credit, if any, should
go entirely to the mighty
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masked men operating both  within the country
and outside to scuttle and sabotage the
Bofores investigations both at the national level
and at the global level. The mystery of Bofors
would have been perhaps by now unravelled if
the perverse litigation started in  early 1991
in the Court of Justice Chawla was nipped in the
bud. Today we are once again discussing it.

Why? A few weeks back we had to discuss
it because Mr. Solanki admitted, to having
delivered a memorandum to  his  counterpart

in Switzerland. We would not have been
discussing it today but for the Sphinx-like
silence of the Prime Minister in regard to many
missing links ad yawning gaps in the Bofors
story and but for the silent protection given to
Mr. Solanki for his admitted guilt. The
studied silence of the Prime Minister and the
advertent absence of Mr. Solanki in the House
today he speak volume of the thickening
clouds of suspicion and the unfolding layers
of mystery. I am tempted to quote the great
Italian Poet Dante, who said;

The hottest places in hell are reserved
for those who are are strictly neutral in a
moral crisis.

This is a moral crisis of the first magnitude.
I regret to note the Prime Minister is being
perceived as being strictly neutral between
discharge of his Constitutional duty and
deriliction of his Constitutional duty. We
discussed this issue on 2nd April. At that time
the Government withheld many facts from us.
The most important fact withheld from us was
that a letter was received by the CBI on the
24th March from its own counsel Mr. Mark
Bonnant. If this was mentioned to us on that
day we would't have been discussing the issue
today at all. We would't have known about it
if the Stateman dis not break the story. In that
case. Mr. Solanki would still have been our
distinguished Foreign Minister.
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The Prime Minister said that he had
directed the CBI on the 25th Marcb itself that
a communication should be sent to the CBI's
counsel, Mr. Mark Bonnant and the
Government of Switzerland, clarifying the
Prime Minister's position. But the commu-
nication sent by the CBI on the 26th March
does not refer to the Prime Minister at all.
How is this contradiction resolved?  (Time
bell rings)

THE DEPUTY CHAIRMAN: Will you
please now be extremely brief? 1 have got
only one minute out of five minutes.

SHRI S. JAIPAL REDDY: No, Madam. If
the Indian Express did not carry the story on
the 29th March about Mr. Solanki's note I
would like to know whether Mr. Solanki
would have been obliged to come before the
House and express his regrets and then resign.
According to the Indian Express Mr. Solanki
denied any knowledge of this note on the 25th
March. According to the Indian Express...
again,

SHRI SURESH KALMADI
rashtra): Nothing new, all old news.

(Maha-

SHRI S. JAIPAL REDDY; Everything is
old for you.

Mr. Solanki denied any knowledge of this
note to his Cabinet colleagues as late as on
29th March. How did Mr. Solanki come and
make a confession about this note on the 30th
of March? What did Mr. Solanki teU the
Prime Minister between the 25th March and
the 29th March? Why is the Prime Minister
prevaricating so much about this crucial
period?

Now I come to the question of identity of
the lawyer. If Mr. Siva. rasan's picture could
be computerised, I think, the picture of the
so—called lawyer, who is being referred to by
Mr. Solanki, could also be drawn if only Mr.
Solanki cooperates. I would like to know
whether Mr. S»-kenki has been  questioned
by the
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[Shri Jaipal Reddy] CBI in this Juewmfa :  feg=T awy q1g4,

regard. If Mr. Solanki does not ﬁ'ﬁ! . A
cooperate, why does the Y G T T A 7R

Government not launch prosecution F qEe F wEr gyl i Eﬁ
against Mr.. Solanki? wHEE W@ @ § WY awe sgEe

Madam, I wish to draw the attention T§"ﬁ' !
of the Government to the real danger
of defreezing of all the ac. counts. 3y Paavey o (q"q 51'&'9?)

As we all know, SIX accounts have been - a . .
frozen. Even now attempts of sabotage , d s R A

are going on. There Was a hearing WL ¥GH W 6N E'} i
fixed on the 24th April in the Delhi

High Court but for mysterious reasons, f(’/‘
: ol JA‘.C'

the hearing has been postponed to 25th ﬁ’
May. I would like to know what role {{‘ ! (J’ f/
- o ey
our counsel, Mr. Altaf Ahmed played { - Uf-f UL’”
in getting this hearing adjourned. Is this
not a part of the processof sabotage? . IamwmEfa: FY Fm LE S

I would only like to say that through znfaw aa W 43 wgr o 5 | q;‘{-

tfcese sins of omissions and commis- . 3
@ ¥ oaty o 5
sions,  the Government has projected & N T of ,r:\f Z 1 zafag ==
aHT Tt (ewauT)

an impression of being vulnerable to the
blackmail of Mr. Solanki. When I am )
referring to the Government, I am =3} famva qun : & a7 agsfim ax
referring to the head of the Government T 3 fra=r o
as well. :

THE DEPUTY CHAIRMAN:  Ple-

ase conclude, Mr. Jaipal Reddy. Yy . . >
P Y E’-"/f-' -”(J.“-:..-'.‘!'/.VC()/(/

SHRI S. JAIPAL REDDY: I would -
only appeal to the Prime Ministar not to J-LJ Uf

develop Kama's complex and sacrifice I am not getting up to score any points But the
his reputation for the modern-day whoe situation is so painful and so sickening that

thara ic an uraant naad af ~amina claan and with

Duryodanas. I would like tO warn the - %
Government that the nemesis of truth AU frafear 1987

will overtake the Government and if the ¥ =& @I g | %gZ B W

Government does not honestly stick to : T TR
the line of investigation and does not F:?g RANEAS % b

come out with all the facts, the days of ¥¥ig 9% FHTEH - m} * e 0
this Government are alse beimg ey iRe @?\ﬂ?ﬁ'%%’ﬂ'ﬁm%ﬁl ST
numbered. - . -
9 & a3 3¥A 1 § a8, % W
gz wia & 1. EEr wWEE qUOG

t[]Transliteration in Arabic Script.
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Come clean with all the facts. Thank you.

THE DEPUTY CHAIRMAN: Mr. D pen
Ghosh, Again I have to repeat. ..
(Interruptions).

SHRI DIPEN GHOSH (West Bengal): No,
Madam.

THE DEPUTY CHAIRMAN: So you
please confine yourself to questions.

SHRI DIPEN GHOSH: Ma”am Deputy
Chairman, the issue, as it stands today, is of a
criminal offence committed by a Cabinet
Minister and of a sagging credibility of the
Prime Minister himself... (Interruptions)... I
say it... (Interruptions)... 1 re-
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[Shri Dipen Ghosh]

peat it because he is smiling. I repeat, the
issue is of a criminal offence committed by a
Cabinet Minister.. .

SHRI PRAMOD MAHAJAN
rashtra): On a foreign soil.

SHRI DIPEN GHOSH; It comes within the
mischief of Section 186 read with Section 217
of the Indian Penal Code about what Mr.
Solanki has done. That is why I say that the
issue, as it stand today, is of a criminal
offence committed by a Cabinet Minister and
of a sagging credibility of the Prime Minister
himself for failure to take action against that
Cabinet Minister. Madam Deputy Chairman,
Solanki-note is one aspect.

(Maha-

Now the issue has assumed another
dimension, and that is, whether =~ Mr. Solanki
had handed over the note with the
knowledge of the Prime Minister or not.
There are conflicting reports in the press, the
source being the same, the Swiss Government.
One officer in the Swiss Foreign ~Department
says, "Solanki while handing over this note
had stated that  the Prime Minister had the
knowledge about it." Another junior officer in
the same Department of the same Government,
says, "No, we are not aware of the origin of the
note." Of course, the word "origin" has a
different meaning—with knowledge,
whether the note was handed over to the
Swiss Government with the knowledge of
the Prime Minister  or it originated from the
Prime Minister, I am not going into that battle
over the English language. Madam, it is a fact,
that the Prime Minister himself has stated, has
admitted—of late, he has stated— "On 25th
night the CBI Director had brought it to the
notice of the Prime Minister and on 26th the
reply was given by the CBI about the
SoJank;-note." But on the 2nd of April, MI the
Rajya Sabha, he had stated,—I quote:
"Yesterday, I had promised to make this
abundantly clear on behalf of the Government,
as distinguished from the CBI, that the
Government's intention is exactly the same."
So until the
second of April, the CBI position an

[ RAJYA SABHA |
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the Government position were not the same.
Until the Indian Express had published
something, untii  Members of Parliament had
raised questions or. the floor of the House, the
Prime Minister did not distinguish himself. And
what happens? ... (Interruptions) ..1 am
taking only one minute. =~ What happened,
Madam, is, the Prime Minister had directed the
CBI to give a reply on 26th of March,
aoscording to his own admission, without
discussing the matter with Solanki, but later,

the Prime Minister had statedin a
statement  that he  wasbusy with the
visit of  Ukrain. ian President and after the

Ukrainian President's visit was over, on 27th of
March he had a talk with Solanki. So how did
the Government  function? The Prime
Minister came to know that the External
Affairs Minister had handed over a note to the
Swiss Government and the Prime Minister had
directed the CBI to reply, but  the Prime
Minister did not discuss  the matter with the
External Affairs Min ister! On Ist April he has
distinguished from the CBI, said, "Yes,
Government position and the CBI position are
the same." It is very funny. The Prime Minister
again said that he had not seen the note; he
did not have a copy of the note. He had only
seen the note published in the Indian Express. 1
think, Indian Express owner and the editor and
the journalists of the Indian Express  will feel
elated that the Prime Minister reads the
Indian Express. It may help the Indian Express
to enlarge and boost its circulation. But the
question is:  How does the Government
function? The Government asked the CBI to
reply; the Government did not discuss the
matter with  Mr. Solanki; after the reply was
sent the Prime Minister discussed the matter
with  iMr. Solanki; on Ist April the Prime
Minister said "my position and the CBI position
are the same"; the Prime Minister did not ask
the CBI to get hold ol.a copy of that note; the
Prime Minister did not ask the CBI to
enquire about the person who had handed
over that note to Mr. Solanki. And yet the
CBI
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is the Central Bureau of Investigation. What is
the "Centre"? Correspond ence! The CBI is
not a simple correspondence department.

THE DEPUTY CHAIRMAN: Will
you please conclude now?

SHRI DIPEN GHOSH: The CBI is
supposed to conduct the investigation I would
like to know whether the Go m vernment is
prepared to ask the CBI if they have not yet
asked, to investigate about the origin of that
note; who had written that note; who the
lawyer was; who handed over that note to Mr.
Solanki. If the CBI does not find them out, if
it is not in a position to find them out,
prosecute Mr. Solanki under the Indian Penal
Code. We know the crime. Before the
Magistrate Mr. Solanki will open his mouth
which you have shut by taking him away
from attending the Rajya Sabha and allowing
him to cast vote only on the Constitution
(Amendment)  Bill.

THE DEPUTY CHAIRMAN: Please
conclude now.

SHRI DIPEN GHOSH: So, prosecute him.
If you want to find the truth prosecute him. I
quote from what Mr. Chidambaram said.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER) OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. JACOB): Madam,
v.e agreed for five minutes to one Member
from eadh party.

THE DEPUTY CHAIRMAN: Yes, five
minutes. Mr. Dipen Ghosh, you must restrict
to your promise at least.

SHRI DIPEN GHOSH: Madam, one
minute. He said, "we will find the truth
according to law". Indian Penal Code is the
law.

THE DEPUTY CHAIRMAN: Janata Dal
Mr. Kamal Morarka.
1
SHRI DIPEN GHOSH: Mr. Ghulam Nabi
Azad is here. He has got the esteemed
privilege of replying on behalf of the Prime
Minister. So, please
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reply. I would like to know whether the CBI
is directed to investigate into the origin of that
note, the status of that lawyer, the identity of
the lawyer who had handed over that note to
Mr. Solanki and if the Government is not
prepared to do so whether the Government is
going to prosecute Mr. Solanki and when.

THE DEPUTY CHAIRMAN: Shri Kamal
Morarka. Again five minutes. At least
Members should be true to their commitment
to the Chairman and the Deputy Chairman.

SHRI KAMAL MORARKA (Rajas
than): I will take less than that,
Madam. In the five years since the
issue has been engaging the attention
of the country, this is the first time
that an attempted cover-up has been
found out. That distinguishes the mat
ter from all the previous discussions
that we had earlier on Bofors. I am
one of those Members who do not suf
fer from the Bofors—manta as if it is
the most important subject to be dis
cussed. I also do not suffer from the
Bofors—phobia that the moment the
word "Bofors" comes Members
should  be shouted down. I
think, this is an issue where alleged enrichment
by some middlemen in the largest defence deal
that this country had, has been in the news
from various quarters. The CBI has been en-
trusted with the task. The issue has come up in
the House again and again and unfortunately it
is the newspaper which has leaked some
documents from time to time, whatever may
be the varacity of the documents. Madam,
the most serious issue is this. I fully grant
that the Government its?lf wants to know the
truth. Since Mr. Narasimha Rao has become
the Prime Minister, he has nothing to do with
this deal. It was done at a time when he was
neither Defence Minister nor Prime Minister.
Mr. Solanki has been found out in a very
crudely and blatantly attempted cover-up to
which he became a party, wittingly or un-
wittingly. He is a colleague of ours. I have no
reason to disbelieve him. A document was
planted on him
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[Shri I.(a.mal Morarfla] Please find out the identity of this person.
which he unwittingly gave to the Therein lies the solution.

Swiss Foreign JVEnister. The Govern
ment has already tried to mitigate the
damage by writing to the  Swiss
authorities, "please ignore all that and
carry on the investigations." Madam,
I am on a different point. The CBI
is investigating this matter. They are
searching for a lead. The biggest sin
gle lead have got is the person who
has planted this document. Who will
be interested in the cover up? Obvi
ously the people who have received
the money. It is a common police par
lance that the murderer always re
turns to the scene of the crime. The
police always is on the look-on for
this biggest clue, for the person who
has done the murder is the chap who
has tried to come and erase the evi
dence. Madam, in this case we have
got a lead for the first time. There
is a person who has tried to extin
guish  the investigation. The police
must do nothing else except to rela
tively pursue this character and find
out whoever is the person. Then the
entire Bofors mystery will be resolv
ed. Let wus mnot spend Government
money. Let us not go on fighting in
the Swiss courts. Why don't you nab
this lawyer? Mr. Solanki is one of us.
He owes a duty to this country to give
all the information that he has. rf he
does not know the name of the law-
year, he must tell us how he met this
person. Who introduced him to him?
He must give a clue. The police must
interrogate  him and also  prosecute
him. Mr. Solanki should be able to
give from his memory, from
his  recollection, every single
piece of information he has about that person
because in identifying this person lies the
solution to the Bofors scandal. I just want to
end by saying that the Prime Minister must
know that unless this episode is resolved the
clouds will hang on this Government. They
must remember that in President Nixon's case
it was not the Watergate scandal that resulted
in his ouster but it was the coverup that
resulted in his ouster. Please do not coverup
for anybody.

SHRIMATI RENUKA CHOWDHURY
(Andhra Pradesh): I wish to reiterate some of
the statements made by my colleagues of mine
who have spoken before me. Since you have
put such a severe time constraint on the
subject, I will stick to my five minutes. I have
some very specific questions to ask tff the
Government. I would appreciate it if they will
give a specific reply. My first question is,
what has the Government done to identify
who this mysterious person supposedly a
lawyer is? What conversation did he have
with Mr. Solanki while handing over this
memorandum? Who introduced him to Mr.
Solanki? Has he been positively identified?
What Mr. Kamal Morarka has just now said, I
think, is important because vital clues lie in
identifying who has introduced this gentleman
and how he came to meet Mr. Solanki; what
he spoke and what ig the letter. Madam, letter
rogatories are legal documents. They are
almost tantamount to be an international
commitment. Does the Government not cos-
sider that handing over the memorandum by
Mr. Solanki amounts to a legal breach? What
is the Government going to do in this regard?
Madam, the Prime Minister came to learn of
his name being involved in it on 25th March.
When did he first meet Mr. Solanki and ask
him to explain the whole episode? What was
the response of Mr. Solanki? This is what I
want established so that we know what both
sides were up to. My next question is,
between 25th March and first Of April, what
action did the Prime Minister take to dispel all
doubts about his involvement in this affair? It
is no small matter at this point of time. As Mr.
Morarka pointed out earlier, the Prime
Minister was in no way involved in the Bofors
deal earlier as Defence Minister or as any
other Minister. But today as Prime Minister of
this country, in troubled times like these,
it is not a small
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matter that his name is involved in a serious
issue like this which brought Governments
down. So what steps did the Prime Minister
take to dispel any doubt about his involve-
ment in this bribe affair? Fifth and last: On
the first of April, during the intervention that
the Prime Minister made in this House, no
efforts were made and he did not enlighten
the House of his knowledge about the
allegation that -his name was being used or
misused— he may choose not to speak about
it—and this silence is telling. So I would like
the Government to explain this very strange
attitude.

THE DEPUTY CHAIRMAN: Mrs.
Renuka Chowdhury took only three minutes.
It is proved that you can make your points in
three minutes.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): She has given those two minutes to
me.

THE DEPUTY CHAIRMAN: I think you
can make your point in one minute. That is
your capability.

SHRI GURUDAS DAS GUPTA (West
Bengal): To me it appears that the main
characteristic of the Bofors scandal is not the
attempt that is being made by the criminals to
cover-up their crimes. It is not the cover-up
operation by the criminals. That is not the
characteristic of this scandal. The most
important characteristic of the Bofors scandal
is the attempt to cover-up the political
connection of the criminals who have acted
against the law of the country. Therefore, the
important part is that there is a cover-up
attempt, of course. But what is sought to be
covered up? An attempt is being made to
cover.up the political connection so that the
people in high places are not punished, are
not put to blame before the entire nation.
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That is the most important characteristic of the
Bofors scandal. Madam, I understand that
Bofors is a cause of constant embarrassment
to  the Government, the ruling party, I have
sympathy with the party in power and the
people who are there in the Goveifnment. It
cannot  be helped because after the
inflicting of a defeat in the General
Elections, after all that has happened
during the period of a little more than
five years, sanity has not prevailed. The
Government has not come to senses. That is
another aspect of the characteristic of the
Bofors episode. Even an election defeat has
not been able to bring people to senses and
therefore this senselessness of the people in
power is another characteristic of the present
Government.  Madam, my point is, it is not
because of the sum involved in the bribery
episode that it concerns the nation. It is not
because of Rs. 50 crores or Rs. 100 crores
that are involved. The whole nation is
agitated, the people are agitated and we are
compelled, most reluctantly, to  raise the
issue on the floor of the House because of .the
high-profile personality involvement in this
scandal. Never before had the nation been
discussing the issue of bribery, the issue of
scandals over decades. And never before
could the needle of suspicion be projected
so pointedly on the people in power.
Never before has it happened, never before
during the time of Mr. Krishnamachari;
never during the jeep scandal or never before
on other occasions... (Interruptions).

SHRI JAGESH DESAI (Maharashtra):
There was no jeep scandal.

SHRI GURUDAS DAS GUPTA: The
most important point is that the needle of
suspicion could not be projected.
(Interruptions) ...

SHRI R. K. DHAWAN (Andhrti Pradesh):
There was an FIR in the jeep scandal. Do you
know what the court's judgement was? There
was no scandal in it,
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SHRI JAGESH DESALI: There was no jeep
scandal.

SHRI R. K. DHAWAN: The FIR was filed
and the court said that there was nothing
wrong in it. Only the Janata Government led
by Mr. Morarji Desai had their head in it.

SHRI SUBRAMANIAN SWAMY: He is
talking of the jeep scandal and it was at the
time of Mr. Krishna Menon...
(Interruptions)...

SHRI GURUDAS DAS GUPTA: The
point is, I am referring to the Defence scandal
that erupted on a number of occasions in the
past. The honourable Member is a prisoner of
time. Madam, the honourable Member is a
prisoner of time. That is the whole problem.

Now, coming to the issue proper, let me
point out that never before have the people in
power been put in the dock as they are put at
the moment and I am constrained to say that
this scandal will go down in history as a
perpetual scandal. .. (Interruptions)...

THE DEPUTY CHAIRMAN: Mr.
Gurudas Das Gupta, please conclude now. I
think you have very little time now. You
confine yourself to the main issue.

SHRI GURUDAS DAS GUPTA: Madam,
you must have seen that there are certain
Members in the House who do not feel
agitated at all when certain things are said
here. But why should they feel agitated when
this is mentioned? I have not said that Mr.
Dhawan is responsible for it. I never said it.
Why should he feel agitated?

My point is that this scandal will go down
in the country's history as a perpetual national
scandal. Can you object to it?

SHRIR. K. DHAWAN: Certainly.

SHRI GURUDAS DAS GUPTA: Madam,
this is causing the greatest national
embarrassment. Can you deny that? Repeated
criminal attempts are being made to block the
process of justice and law in the country.
One after another, steps
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are being taken by the Government
to ensure that the process of low and
justice does not operate. Therefore,
the credibility of th, nation is at
stake. We are being painted before
the entire world in such terms as,
"Here is a nation where the law
does not operate; here is a Govern
ment under which the law does not
operate.". Mr. Solanki  has  been
made the scapegoat, according to me.
He acted on somebody's behest. I
never believed that Mr. Solanki be
ing a senior politician, could have
acted so blatantly in violation of the
law. I never believed that. He must
have been made to work. In that
case, who is that superpower? Who
is that superman? What is the rea
son for which this gentleman acted
so blatantly? *

THE DEPUTY CHAIRMAN: I am calling
the next speaker.

SHRI GURUDAS DAS GUPTA:
Therefore, Madam, I would request the
Government to clear this, to remove the veil
of mystery and sus. picion. This is necessary
for them, not for the Opposition. It is neces-
sary for the credibility of the Government and
it is necessary for the credibility of the nation
that the veil of mystery is lifted so that in
history you are not painted as a bunch of
people who acted in such a manner as to
ensure that the process of law did not take its
natural course. That is the greatest crime.
Madam, it is not criminal to commit a crime
only... (Interruptions).. . The greatest crime
in history and on the part of a nation is not to
commit a crime, but to ensure that the process
of justice and law does not take its natural
course. That is what is being done now.

THE DEPUTY CHAIRMAN: Yes, Mr.
Subramanian Swamy. Please be brief.
SHRI SUBRAMANIAN SWAMY: I will

be as brief as possible. I will not take more
than half the time of Mr. Gurudas Das Gupta.
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Madam, if the Congress (I) Party honestly
feels that the Bofors scan. dal is a bogus
thing, then they should have the courage to
withdraw all the cases that are pending in the
Courts. But, if they feel that there is - some-
thing and if they want to know the truth, then
there are some actions which they must take
in the light of the perceptions in the country.
The key question today is about the note that
Mr. Solanki handed over. Mr. Solanki has, in
his clarification, said that the note did not
deal with the Bofors case. In the clarification
that he gave this is what came out and he said
that it was given to him by an Indian lawyer
living in Switzerland. Madam, I have been to
many international conferences as Commerce
Minister and I can say that in such
conferences it is impossible for any
individual to come without his identity
being shown.

1. p.m.

So, If there was indeed a lawyer standing
outside the cubicle of the Swiss Foreign
Minister, then it is very easy to indentify who
that lawyer is through the use of secret
cameras which are there in such conferences
and the computer printouts that come of
visitors who go into that conference, and not
everybody can go.

Madam, in my opinion, in view of the fact
that even a person like Mr. Rajiv Gandhi
whom the Janata Dal pilloried day in day out
agreed to a Joint Parliamentary Committee, I
think, when Mr. Narasimha Rao is
completely in the clear in this matter it would
be appropriate not only to do the right thing
but to be seen doing the right thing and,
therefore, I would support a Joint Parliamen-
tary Committee on this Note.

THE DEPUTY CHAIRMAN: Shri Madan
Bhatia.

SHRI GURUDAS DAS GUPTA: It is very
interesting to see the stand of Mr. Swamy, I
welcome the change of position of Mr.
Swamy.
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THE DEPUTY CHAIRMAN: Try to be
brief as everybody else.

SHRI MADAN BHATIA (Nominated):
Madam, I would not take more than 5
minutes.

Madam Deputy Chairman, 1 have been
listening with rapt attention to the points or
the speeches which have been made by the
hon. Members on this side. I must confess that
I find myself totally lost in the discussiva
rhetoric of the hon. Members by which they
have done nothing but repeat what they said in
the course of the long debate which took place
in this hon. House on 2nd April, 1992. There
is absolutely nothing which has happened
after the 2nd April, 1992 which should have
prompted the hon. Members on this side to in
sist on taking up the time of this hon. House
again for .discussing the Bofors issue. There
is absolutely nothing new which the hon.
Members have said or ky which, the hon.
Members have enlightened this hon. House on
the basis of which I can say that there was any
justification for the hon. Members to raise the
question of Bofors again. This puts me to
thinking, how is it that it is not ones but a
number of times after the 2nd of April, 1992,
when the whole matter was discussed
threadbare in this House and each and every
point which was made by the Opposition
Members was answered by no less a person
than the hon. Prime Minister himself, that this
issue is being raked up again and again. I find
there is one and only one answer. Whenever a
Leader of the nation catches the imagination
of the people of his country and builds up a
niche in the hearts of his countrymen and the
Opposition parties find it impossible to fight
that leader on the ideological plane, then
invariably those Opposition parties resort to
one and the only one weapon, and that is tr
weapon of character assassination one pretext
or the other. This r pened with Mrs.  Gandhi
from
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onwards, this  happened with  Mr.
Rajiv.  Gandhi o, the Bofors issue
from 1987 onwards. And lo and
behold, for no other reason except
that the Foreign Minister unwittingly
or wittingly hands over one docu
ment to the Swiss Government, the
name of the Prime Minister is drag.
ged. And all kinds of attempts are
made indirectly, overtly and covertly
and surreptitiously to drag his name
into this murky controversy. What is
the reason? It 1is because over a
period of ten months, the Prime
Minister has built up a particular
image in the hearts of the people of
this country. It 1is because the hon.
Prime  Minister  has  initiated  new
grounds in this country, as a result
of which this country has been put
back on the rails from which it had
been derailed on account of the poli
cies of the previous two govern
ments ever a period of more than a
year. The country has been put back
on the rails; the people are with him
and, therefore, in this long session,
they found no other issue on which
they could fight this Government led

by Mr. Narasimha Rao, and sud
denly they picked up on.

this  filmy  issue of Bofors in
order to drag  his name, and
because of this particular inci

dent  connected with  Mr.  Solanki
that took place, repeated and con
certed attempts have Taeen made to
indulge in a vilification campaign, in

a  character assassination campaign
against the Prime Minister himself.
Nothing can be more  derogatory,
nothing can be more condemnable

than this particular action of theirs.
(Time bell rings) 1 am concluding;
I will just take one more minute.

Madam, this business of indulging in a
vilification campaign and  character
assassination of leaders is not only confined to
India from 1969 onwards. This is a worldwide
phenomenon. This happened with De Gaule in
france when he put France back on the rails
and broke new grounds. This happened in
Germany against Willy Brandt. This Appeaed
against John Kennedy and
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ultimately he was assassinated I am
respectfully submitting that the people of this
country are totally disgusted with the manner
in which the tim, of this hon. House, the time
of the Parliament is being wasted by the
opposition Members just for the purpose of
indulging in character assassination of one
person or the other. They are not even sparing
the name of our dead leader.. . (Interruptions)

SHRI SINKANDAR BAKHT: This is very
cruel.

SHRI MAD AN BHATIA:.... by raising
the question of Bofors again and again. Now
they have gone after Mr. Solanki.
(Interruptions), 1 am saying that Mr. Solanki
might foe prosecuted but let them point out
any provision of law under which
Mr. Solanki could be prosecuted....................
(Interruptions). They are asking for Mr.
Solanki t, be prosecuted. They have gone
after his head. They just do not know the law
of the land and they are talking about criminal
scandal. Let them quote a single provision of
law under which they can say that Mr.
Solanki can be prosecuted. They go on talking
like this... (Interruptions). This is the only
new point which they have made and for
which they should be ashamed. Thank you.

THE DEPUTY CHAIRMAN: Now that
matter of Bofors is over.

it fawTaT a8 : A TETT 7 F

£ 7 faly oH Ay XU T F

qaw A8 frar. . (wmeew) %K
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A /
1 [ ] Transliteration in Arabic script. -



237 Matter rained with

THE DEPUTY CHAIRMAN: Now we
take the special mentions.

SHRI SINKANDAR BAKHT: This is
absolutely absurd.

wgx \ifz7T, Aaw @E g f&
FTHE H WHT Tq A AL ATA
S EE WAt &, saN fae &7 Anr A
far + g fasgw T @A @ AWiC
& OFUR ¥ § gw Wi
AOE 9T W g AR, (T
#F w@ ¥ 1 faegw WA A
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SHRI S. JAIPAL REDDY: The
understanding was that Mr. Azad would
reply.

i T wdw fag (fegR) ¢
wErear, ATEN F FE¥ T § $9 v
wget g, .. (sumaer)

SHRI S. JAIPAL REDDY; The
understanding was that Mr. Azad as Minister
of Parliamentary Affairs would reply to this
discussion.

THE DEPUTY CHAIRMAN: There is no
discussion as such.

SHRI S. JAIPAL REDDY; . By whatever
name you may call it. (Interruptions).

THE DEPUTY CHAIRMAN; Let me
answer.
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Let me repeat what was decided in the
Business Advisory Committee. It was that
those Members belonging to a political party
or a group of more than five Members will be
allowed five minutes each. So I have allowed
that. It was not decided that anybody is going
to reply. That is all about it.

SHRI DIPEN GHOSH: I stand to deny
your statement. It was decided that...
(.Interruptions)

THE DEPUTY CHAIRMAN: If he wants
to answer, let him answer. I have no
objection.

Y an swmaw far o meawly
'3.}10 o!
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THE DEPUTY CHAIRMAN; Mr.
Minister, do you want to say something?

THE MINISTER OF PARLIAMEN
TARY  AFFAIRS (SHRI GHULAM
NABI AZAD): Madam Deputy
Chairman, a number of points have
been raised here by th, Leader of
the Opposition and by other hon.
Members. As far as the Bofors
issua is concerned, it has been dis
cussed in this House, in the past six
years, more than a dozen times. A
lot of money has also been spent on
this. But repeated discussions inside
the House, outside the House, have
not brought us to any final or con
crete  conclusion. Elections hav, also
been fought on this issue. Th, issue
was taken to the streets and we are
aware of the outcome of these elec
tions also.

I would not like to go into the details.

SHRI DIPEN GHOSH: Why?

SHRI GHULAM NABI AZAD. I would
not like to go into the details of this whole
Bofore issue. Please, let me complete,” Mr,
Dipen Ghosh. As I said, this issue has been
discus-
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sed in this House time and again. Very
recently, we toad a full-day discussion and no
less a person than the hon. Prime Minister
himself...

SHRI DIPEN GHOSH: After that?

SHRI GHULAM NABI AZAD: The
hon. Prime Minister was here, in the House.
He replied. He made a statement. He
replied to th, Mem-* bers. (Interruptions)

THE DEPUTY CHAIRMAN: Mr. Dipen
Ghosh, please, let him say what he wants to.
HE did not interrupt anyone of you.

SHRI GHULAM NABI AZAD: The whole
case is under investigation. I would like the
law to take its own course.

SHRI DIPEN GHOSH; What about Mr.
Solanki?

SHRI GHULAM NABI AZAD: 1 will
come to that. As far as this issue is concerned,
let me assure the House that we have not
stopped the investigation at any stage, nor
have we tampered with the process of in-
vestigation.

SHRI DIPEN GHOSH: What about Mr.
Solanki's note?

SHRI GHULAM NABI AZAD; My
friends on the other side have said that we
hav, tried to suppress the facts. We have not
tried to suppress the facts. You have
mentioned about Solankiji. Well, it was a
mistake.

SHRI DIPEN GHOSH: Mistake?

SHRI GHULAM NABI AZAD: It was a
mistake for which he expressed his regret on
the floor of the House.

SHRI S. JAIPAL REDDY: It is a crime,
not a mistake.

SHRI GHULAM NABI AZAD. It is your
perception.

SHRI DIPEN GHOSH: It is a criminal
offence.
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SHRI GHULAM NABI AZAD:;, I do not
agree with the hon. Member that it is a
criminal offence. (Interruptions) 1 will say
that it was a mistake on the part of my
colleague, for which he expressed his regret
on' the floor of the House. He also resigned
on this issue. So, I would like to assure the
House that we have never traied to suppress
this case at any stage. If my friends on the
other side feel that at any stage we have tried
to suppress these investigations, well, the
people of this country provided an
opportunity to my friends on the other side to
unearth everything, if they could.

SHRI DIPEN GHOSH; We want
to know whether the CBI is going to
be asked to investigate about the
origin of the note, identity of the
person. ,

SHRI GHULAM NABI AZAD: As I have
already said, th, Prime Minister, the Defence
Minister and my colleague Chidambaram,
have already replied to the questions raised by
hon. Members.

SHRI DIPEN GHOSH: They have not
replied to these questions.

SHRI GHULAM NABI AZAD: I am
going to reply to three pointed questions. (1)
About JPC, we already had a JPC for tha
Bofors in which my hon. friends on the other
side did not participate. So, there is no reason
as to why we should have another JPC for the
same case. So, there is no question as far as
another JPC is concerned. {Interruptions). 1
will come to that.

Secondly, my friends on the other side ar,
very keen to know the contents of the note. I
can assure this House that the Government
has no hesitation whatsoever in getting a copy
of the note handed over by the then Foreign
Minister, Mr. Solanki, to his counterpart in
Switzerland.

SHRI SIKANDER BAKHT; Is ther, any
time limit to that?
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SHRI GHULAM NABI AZAD: I cannot
give any time-limit. As fcr the third question
about the identity of the person, let me tell the
hon. Members that the Government is equally
keen and so are the Members of the ruling

party...

SHRI MURLIDHAR CHANDRA-KANT
BHANDARE (Maharashtra): We are very
keen. Somebody has taken us for a ride.

SHRI GHULAM NABI AZAD.... to know
the identify of the person. I must say that it is
a so-called lie because we have read through
the papers only 'the so-called lie', but unless
we have any information or any clue, it is
difficult for us to proceed further in this
matter. Therefore, whenever we get any
information or clue from, any corner, we shall
certainly proceed further.

SHRI SINKANDER BAKHT: The Prime
Minister made a promise that he will get facts
with regard to the letter. What is happening
to that?

SHRI GHULAM NABI AZAD: Sir, you
have not heard me. I have said that the
Government has no hesitation in bringing a
copy of that letter which has been...

SHRI DIPEN GHOSH: Have you
asked the Swiss Government Foreign
Department to send a copy of that
note? '

SHRI GHULAM NABI AZAD; 1
may say, "The Government has no
hesitation..." I am talking in future
tense, not in present tense. I am
saying in future tense, not in past
tense. I am saying, the Government
will  have no  hesitation.  (Interrup
tions). "

SHRI DIPEN GHOSH: You have not yet
asked the Swiss Government.

THE DEPUTY CHAIRMAN; Mr. Dipfn
Ghosh, that five minutes also include this.
You cannot have a discussion. ~ We cannot
have another
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discussion. I have got another business.

SHRI GHULAM NABI AZAD- As for the
identity of the other person, if my hon. friends
on the other side have any information, any
clue, we will definitely go ahead with that.
Otherwise, on our part, whenever
Government gets any clue or information, it
will definitely proceed with that.

Thank you. )

SHRI S. JAIPAL REDDY: As a protest
against th, unsatisfactory reply of the Minister
we stage a walk out.

[At thUs stage same hon. Members left the
Chamber]

THE DEPUTY CHAIRMAN: Now that
there is some peace in the House, I can inform
the Members that I have at least 36 special
mentions listed before me, that too with two
or three names included in one.

SHRI SUBRAMANIAN SWAMY: I have
got an important point.

THE DEPUTY CHAIRMAN; Let
me first take th, sense of the House
whether we can dispense with the
lunch hour, and finish these Special
Mentions or w, shall have the Ilunch
hour.

SHRI M. M. JACOB: Let us finish the
Special Mentions, Madam. A lot of Special
Mentions are there.

THE DEPUTY CHAIRMAN; There are so
many Special Mentions. Now we will have
lunch but not the lunch hour.

SHRI SUBRAMANIAN SWAMY: One
small point. Mr. B. R. Ambedkar has been
defamed by Mr. Karunanidhi.

THE DEPUTY CHAIRMAN: Now that is
over; I am not permitting.

SHRI SUBRAMANIAN SWAMY: This
House should censure such an attitude.

[RAJYA SABHAJ
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THE DEPUTY CHAIRMAN: I am not
permitting.  Shri Ranjit Singh.

SHRI SUBRAMANIAN SWAMY:
He said that Mr. Ambedkar was mis

taken in taking the.........c.ccoceeeae (Interrup

tions) ... Can you say that Dr. Am
bedkar posthumously accepting
Bharat Ratna was wrong? H, said,
Periyar was not accepting. .. (Inter
ruptions) ...

SHRI M. VINCENT (Tamil Nadu); It is
condemnable. It is an insult to Dr. Ambedkar
and Dr. MGR, the leader of the masses.

SHRI V. NARAYANASAMY (Pon-
dicherry) . It is unfortunate.

SHRI SUBRAMANIAN SWAMY: Mr.
Krunanidhi says, if Periyar were alive he
would not have accepted Bharat Ratna. That
means, if Dr. Ambedkar werr aliv, he would
not havfe accepted it... (Interruptions)... This
is scandalous. This is a shame on India that
Dr. B. R. Ambedkar is being treated this way.

SHRI M. VINCENT: Th, Government
should compel him to withdraw his remarks.
.. (Interruptions)..

SHRI SUBRAMANIAN SWAMY: * SHRI
M. VINCENT: The Government should
compel him to withdraw his remarks.

THE DEPUTY CHAIRMAN; Now, please
withdraw that remark. You can't say that
anybody should be * Yes, Ranjit Singhji.

SHRI SUBRAMANIAN SWAMY: Bharat
Ratna is not supposed to be protected by us.
After all, it is the highest honour.

SHRI M. VINCENT: It is an insult to
Babasaheb Ambedkar and the leader of the
masses, Dr. MGR... (Interruptions) ..

SHRI SUBRAMANIAN SWAMY: It
shows that he is anti-Scheduled Castes and
that's why he says that no one worth his salt
will accept Bharat Ratna.

*Expunged as ordered by the Chair.



